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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL APPLICATION NO.1128 of 1993
b |

DATE éF INTERTM CRDER: 20,9.,1993,
I

,i
BETWEEN: I |

Mr, N.Janardhaéa Rﬁddy .e Applicant
‘ .
' : AND

e
1. The Union P&blié Service Commission,
represented |by its Secretary,
New Delhi 11 ‘

2, The 0fficer+in-¢harye,
National Informatics Centre,
Hyderabad-29,

3. The Unien of Inqia, represanted by
its Secretary,
Ministry of|Personnel, Public
Grievances & Pewsion,
New Delhi. ‘ .o Respondents
F
| |

HEARD: -

| :
COUNSEL FOR THE AP&LICANTS: Mr. P.Briz Mohan Singh, Advecate

|
COUNSEL FOR THE RESPONDENIS: Mr, N.R,Devarsj, Sr. CGSC

o T |
o |

CORAM ¢

: i ‘
HON'BLE SHR% JQSTIFE V.NEELADRI RAQ, VICE CHAIRMAN

HON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN,)
1

| ' INTERIM ORDERS

(As per Hon’bfe Shki Justice ¥V ,Neeladri Rao, Vice Chairman)

Notice Belfore Admission. ‘he applicant: v claims

that he senF ﬁis aﬁplication for the post of Assistant

-er
Provident Fund Commission/along with all the requisite

certificateé #ithfn the time stipulated, in pursuance of
Advt.No.15, A
the notification NO F, I/BO/QZ—R VIgﬁpublished in the

Employment News dated 25-30st July, 1992, The applicant
~-ly
claims that he is Physicalzﬂandicapped person and hence he

|
L

cont

N




~ o @

is exempted frbm payment of necessary fee and accordingly
the fee was not pa;d. He also sent representations dated
16.3,1993, 304/8.1993 and 6.9.1993 requesting the UPSC (1st
re3pondent) tJ inform him about the date on which the exa-

~mination is’gqing te be conducted. It is also stated for
the applicant.that‘ultimately the Hall Tickets were sent to
the other appﬂicants for the examination that is being

| e S
held from 14tq to 24th September, 199%{and thL examlnations

-
are being held on each day for each batch. 7This OA is filed
on 13,9,1993 %raying for a declaration that the za action
of the responqents in not issuing the Hall Ticket to the
applicant forithe Purpose of conducting the examination for
recruitment tést to the post of Assistant Provident Fund
Commissionen-%n the Employees Prévident Pund QOrganisgatien,
Ministry of Labour, to be held between 14th and 24th Sept-
ember, 1993 iA the National Informatics Centre, at Hyderabad,
is illegal ar?itrgry and dis ximBnatory and for issual of

I
the c0nsequentia1\direction to the respondents to permit

the applicant'to appear for the examination for the said

post. :

]

2. Nhen'the matter had come up for consideraticen on
13.9,.1993, Mrr N. R Devaraj, learned Senior Standing Counsel
for the RespondentJ[had taken time to have necessary instru-

ctions, Then’the‘matter was adjourned to 17,9.1993,. when

e
it was stateﬁ that no information 4.8 received, it was again
L

. ’ -
)%;// adjounred to|today. Mr. Devarazj, learned Senior Standing

Counsel for éhe 1st respondent produced the receipt No,991,

| i
dated 14.9.1993 of EMS Speed Post to establish that | he

Snpn

addresséa”;ff le'tter to the Secretary, UPSC, New Delhi

enclosing a copy of this OA and[$he material papersajqu)khnh

| | contd.... 4




LW

3.

4.
Se
6.

-4-

The Secretary, U.F.S.C. Dholpur House,
Shajahan Road, New Delhi-11.

The Officer-in-charge, A.P.F.C.Examinations,
National Informatics Centre, AwsBlock,

Govt. Officers' Complex, Tank Bund Road,
Hyderabad-29.

-

The Secretary, Union of India, Ministry of Personnel,
Fublic Grievances & Pension, North Block
Parliament Hpuse, New Delhi.

One copy to Mr. P.Briz Mohan Singh, Advocate, CAT.Hyd.
One copy to Mr,N,R.Devraj, Sr.C6SC.CAT.Hyd.

One gpare <opye. (a
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A

[



N

Y

3.
till now he wa% ﬁot informed that his application was

rejected,

l

It itho;be noted that the applicant élaims that

.\

It is 'also submitted that he enclosed Physically

Handicapped cektﬁficate issued by the Orthopaedic Swrgeon,

Gandh1 HoSpltal Secunderakad @long with the application.

- ]

l
Pare 7(vt) of]the Advertisement No.15 referred to supra

|
discloses that a copy of the certificate issued by the

Medical Officér.about the Fhysically Handicapped has to

| 1
be enclosed a}ong with the appli-ation.

But therein it

is also noted:that the candidates claiming fee exemption

under the sa#d bara 7 have to produce certificate in the

prescribed p#ofbrma which will be supplied to them on

demand by th% Commission.

It is not clear whether such

proforma certificate should be produced along with the

application or 'at the time of the interview and it is the. &

matter for consideration in this OA,

|
|

In view of the

prima-facie |case, we feel that it is just and proper to

pass the foiloWing interim order:-

|

Thé 1st respondent has to issue Hall Ticket to

the appllcakt and arrange the examination seperately for

him.,

eV

Crx qv\hu\b .IP:\ L

Till{

results wgf

the examination of the applicant is over /afbes

the interv#ew&Lj&nmxkkx should not be published.

applicant is 'selected, he should not be given the order

If the

of appoint#ent until further orders in this OA, Post the
OA on 2,11,1993, \\ :
NS0 U VN,

M-Ld:t"

{(p.T. THIRUVENGADAM)
MEMBEROADMN.)

- vEn

l
;
l
l

/
(V.NEELADRI RAQ)
VICE CHAIRMAN

DATED: 20th September, 1993.
Open “ourt dicatation.
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TYPED BY OOMPARED BY -
CHECKED BY APPROVED BX

war wiws GENTRAL ADMINIS”RATIVE TRIBUNAL
HYLERABAD BENCH AT ‘HY DERABAD

——

THE HON'BLD MR.JUSTICE V,NEELADRI RAO
- VICE CHAIRMAN

AND

THE HON'BLE MR.al.B.GORTHT sMEMBER(A)

AND ,
THE HON'BLE MR.T|.CHANDRASEKHAR REDDY
_ o MEMBER( JULL) . -
AND ‘_—‘_'___——J T ®

THE HON'BLE MR.P.T.TIRUVENGADAM:M(Z&)
Dateds 9 O - Ci -1993.

8RDER/JUDGMENT ;

MeAL/R.A./C.ANO.

. 'v’
. 0.A.No, \l'l-g\o\’s

T AsNo.. (W.P, )

Admitted and Interlm directions

dissued
1 \

Allocwed,

Disppsed of with directiorns .
Dimigsed.

Dismissed as withdrawn
I&sm:ésed for default,

‘Re jedted/Ordered.

No order as to costs.

Central Administ: .. ;\\
DESPAT
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